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policy of the Board, half of it being foreign 
component ? Therefore, is it not good that the 
hon. Minister should circulate the agreement 
and related matters to the university 
professors and others, Vice-Chancellors and 
so on, and seek the opinion of the teaching 
community in the country as to how they view 
this matter instead of trying to brush aside 
what I have said by saying that I draw a red 
herring? 

SHRI  M. C. CHAGLA:     Before  this 
announcement was made there were con-
sultations in Delhi between the Minister ol 
Education, the University Grants Commission 
and the American Embassy. Details have not 
been worked out, but I again want to give an 
assurance to my hon. friend and to this House 
that in determining the policy it will be a 
policy which will be of benefit to our country 
and will in no way be influenced by American 
pressure or American opinion. 

MR. CHAIRMAN :   The House stands 
adjourned till 2.30 in the afternoon. 

The House then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch fit half-
past two of the clock, Tin- Vici-CHAIRMAN 
(SHRI M. P. BHARGAVA) in the Chair. 

SHORT DURATION     DISCUSSION RE 
TRIBAL    UNREST IN BASTAR   AND 

THE     GOVERNMENT    OF     INDIA'S 
ATTITUDE THERETO 

SHRI BHUPESH GUPTA: (West Bengal) 
:  Mr. Vice-Chairman, Sir   .   .   . 

SHRI K. K. SHAH: (Maharashtra) : Sir, I 
want to raise a point of order. The matter that 
is    ...     . 

THE VICE-CHAIRMAN: (SHRI M. P. 
BHARGAVA) : You want to raise a point of 
order on what ? On what is before the House 
? 

SHRI K. K. SHAH . Notice has been given 
and the motion has been admitted. Therefore,   
.   .   . 

THE VICE-CHAIRMAN (SHRI M. P 
BHARGAVA) : Let him move. 

SHRI K. K. SHAH : Even before that I am 
entitled to raise a point of order. After 

he has moved, the discussion is likely to go 
on   .   .    . 

SHRI BHUPESH GUPTA : On a point of 
order   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. , 
BHARGAVA) : Mr. Gupta, let me first I hear 
him. 
I      SHRI K. K. SHAH :    Mine is a question 
' about the admissibility of this motion.    I raise 
the question about the motion    itself ! now, not 
after the motion is moved.    Sir, , it is before 
the House and it has been cir- j culated and 
therefore I am entitled to raise , the question 
about the admissibility of this motion and you 
are entitled to reconsider it even though you 
have admitted it.   I am not challenging the 
authority of the Chair to   admit   the   motion.   
But   I   am   en- i titled  
THE VICE-CHAIRMAN  (SHRI M. P. 
I BHARGAVA) :  May I know,   Mr. Shah. 

which is the motion you are referring to ? 
SHRI K. K. SHAH: About the notice of the 

motion that is given and which is admitted 
and which has been circulated. 

THE VICE-CHAIRMAN (SHRI M. P 
BHARGAVA) : What I have before me is: 
"Shri Bhupesh Gupta to raise a discussion on 
the recent tribal unrest in Bastar and the 
Government of India's attitude thereto." 

SHRI K. K. SHAH : May I point out that 
under Rule 176 and Rule 167    ..   . 

SHRI DAHYABHAI V. PATEL (Gujarat) 
: Rules 176 and 167 are all the same. 

SHRI K. K. SHAH : Rule 167 says: 
"Save in so far as is otherwise provided 

by the Constitution or by these rules, no 
discussion of a matter of general public 
interest shall take place except on a motion 
made with the consent of the Chairman." 

The next is : 

•'Notice of the motion shall be givta in 
writing  addressed to the Secretary." 

That is  Rule   168. 

THE VICE-CHAIRMAN (SHRI M. P.   
BHARGAVA) :   Rule   168 ? 

[6 \PR. 1966]
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SHRI K. K. SHAH : Yes, it says : 
"Notice of the motion shall be given in 

writing addressed to the Secretary." 
Therefore, no motion can be mad* unless 

the notice is admitted. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : You are probably referring to 
a wrong chapter. The discussion is being 
raised under Rule 176. 

SHRI K. K. SHAH : Even in Rule 176, 
Sir   .   .   . 

SHRI BHUPESH GUPTA : What is it ? His 
point of order was in regard to a particular 
rote. Now he is shifting hit ground. 

SHRI K. K. SHAH: Sir, both the rules are 
the same. In both the things   .    .   . 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : Let him have his say. 
SHRI K. K. SHAH :  Rule 176 says : 

"Any member desirous of raising dis-
cussion on a matter of urgent public 
importance may give notice in writing to 
the Secretary specifying clearly and 
precisely the matter to be raised :" 

Therefore, when a notice is given, unless the 
notice is accepted, it cannot be raised before 
the House. Notice has been accepted   ... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : I may tell you, Mr. Shah, that 
the Chairman has admitted this discussion and 
after his consent it has come on the Order 
Paper. Mr. Bhupesh Gupta. 

SHRI K. K. SHAH: Sir, I want to bring to 
your notice that you are entitled to revise your 
opinion about admitting a motion.   I am clear   
.   .   . 

THE VICE-CHAIRMAN (SHRI M. P 
BHARGAVA) : I do not want to revise it at 
this stage. 

SHRI BHUPESH GUPTA : Such is the 
confusion in the ruling party; I can understand 
your confusion. 

Mr. Vice-Chairman, I rise to raise a dis-
cussion on one of the greatest crimes per-
petrated by this regime in Madhya Pradesh 

for which generations of Indians will hang their 
heads in ihame and   in    profound ' sorrow   .   
.   . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : Sir, may I request you to allow him 
to sit down and speak because he is suffering 
from a severe pain in his legs ? 

SHRI BHUPESH GUPTA : When I am up 
against this haughty power, I forget all my 
pain. 

Now, I would like to say    that    what happened 
in Bastar was nothing but mass massacre  and  
slaughter,   calculated    and cold-blooded.   The 
offensive was all along on the side of the power 
that be and the police    force.     Mr.   Vice-
Chairman,    we attach great importance to this 
discussion is this House and in the other House 
be-. cause it looks as though we are entering 
from the parliamentary arena    into    an ! arena 
where absolute lawlessness, authori-', tarianism, 
blood-bath   and agony   prevail. j 
(Interruptions)  I am  not going into  the i 
subject very much because on behalf of our 
party,  we    sent    Comrade    M.    N. 
Govindan Nair and Comrade P. K. Kuma-ran,  
two Members  of this    House,    and Shri  
Mishra,  a Member    of    the    other House, to 
that area, Jagdalpur and other places,   and  they 
have  brought  what we all want to know.    
They got   as   much i material as  they  could  
gather  there,    a ! tale of murder, a tale of 
crime, a tale of ■ shame, a tale of villainy, on 
the part of those people who are sitting there.    
Well, j I have not specially in my mind Madhya 
Pradesh.     Therefore I leave    it    to    my 
esteemed  colleague,    Comrade    Govindan 1 
Nair to relate to this House in all serious-i ness 
and solemnity the tale of this great | and  
monumental  crime.   I    would    only appeal—
reserving to myself the  right of reply—to  the  
hon.   Members    opposite : Do not, please, treat 
as a party issue this subject.   The men who are 
still there perhaps do not belong to any of the 
parties represented in this Parliament. The Rajah 
betonged to the vested interest.    Well, you 
know what is our stand with regard to it. But  
for  the sake  of civilisation   and  for the  future 
of Indian  democracy, for the sake of decency 
and morality in    public life, please be seized of 
this matter in an objective spirit and in a manner 
in which responsible men should consider and 
discuss it.   The guilty must   be   called   to 
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account, indicted and punished. In any other 
country, Mr. Vice-Chairman, the Government 
would have been shaken by such 
developments. 

SHRI K. K. SHAH : Sir, I rise on another 
point of order. The point of order is this that 
he has described it as a grave crime and all 
that and he is requesting this House to take an 
objective view. This matter is already before a 
court of law    .    .    . 

SHRI    ATAL    BIHARI    VAJPAYEE 
i Uttar Pradesh) : Not before a court of law    
.   .   . 

SHRI K. K. SHAH : Will you bear with 
me? 

SHRI BHUPESH GUPTA: We will not 
bear with you, Vou cannot ask us to bear with 
you. 

SHRI K. K. SHAH : Please bear with me. A 
Judge has been appointed to look into the 
incidents of Bastar and a court of inquiry is a 
court Of law. Even though there is no 
corresponding rule in this House, there is a 
rule framed in the Lok Sabha which bars 
discussion on any issue which is before a 
court of inquiry or before any court or before 
any inquiry that is conducted by a High Court 
Judge. The very grave point that is involved in 
this issue is this that it is laid down in all the 
judgments of High Courts that anything which 
is likely to affect—it may not affect, but I 
know that it is likely to affect—the mind of a 
Judge making an inquiry into the incident 
should be avoided.   And therefore   .   .   . 

SHRI M. N. GOVINDAN NA1R (Kerala) : 
On a point of order   .    .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : He has not finished. 

SHRI K. K. SHAH : Therefore, when a 
reference to the incident   .   .    . 

SHRI BHUPESH GUPTA: Sir, I ask : It he 
speaking on a point of order? 

THE   VICE-CHAIRMAN    (SHRI    M. 
P. BHARGAVA) :  Yes. 

SHRI K. K. SHAH : My friend just now 
requested that we take an objective view    .    
.    . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI M. P,   
BHARGAVA) :   Please. 

SHRI K. K. SHAH : I am only saying that 
this matter is being inquired into by a Judge 
of the High Court and any matter which is 
likely to affect even his opinion-it may not 
affect—should not be discussed on the floor 
of the House. This is a cardinal principle 
accepted in any legislature. It may be that 
tempers may be running high, it may be that 
we are vitally upset. But still there is a greater 
and a more vital principle and that principle is 
that anything that is likely to affect the mind 
of the Judge should not bs raised on the floor 
al the House. 

SHRI  ATAL    BIHARI    VAJPAYEE: 
Sir, with your permission    .    .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Well, this House hai always 
conducted its proceedings in a graceful and 
dignified manner. I would appeal lo all 
Members not to get excited, but to say 
gracefully and calmly what points of view 
they have to press before the House. And 
there should not be any excitement.    Mr. 
Bhupesh Gupta. 

SHRI BHUPESH GUPTA: Sir, 1 am glad 
that you have treated this point of order in the 
manner in which it deserves to be treated.    I 
congratulate you. 

J SHRI AKBAR ALI KHAN : He has not 
given any ruling on the point of order. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Bhupesh Gupta, I do not 
want to have an argument on the point of 
order. I would appeal to the House. I have not 
called the Law Minister to explain his point of 
view. If you go into that, there will be a debate 
on the point of order. You carry on in a calm 
and peaceful atmosphere. 

SHRI BHUPESH GUPTA: That is why I 
congratulated you, Sir. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : Please, order, order. Let him 
continue now. 
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SHRI BHUPESH GUPTA : let me at least 
calmly congratulate you. Now the position is 
this. My friend, Mr. M. N. Govindan Nair, 
will be telling you all that he has seen on the 
subject. 

SHRI ARID ALI (Maharashtra) : Sir, what 
is your order about the point of order ? It has 
to be disposed of first. 

SHRI BHUPESH GUPTA : Do I have to 
apeak on the point of order? 

THE VICE-CHAIRMAN (SHRI M. f. 
BHARGAVA) : Does the House want to 
discuss the point of order first ? 

SOME   HON. MEMBERS :   No, no. 
SOME   HON.   MEMBERS :    Yes. 
THE VICE-CHAIRMAN (SHRI M. P, 

BHARGAVA) : I will ask the Law Minister 
to explain the position. Mr. Bhupesh Gupta, 
please sit down. 

SHRI BHUPESH GUPTA : How is it ? 
SHRI ATAL BIHARI VAJPAYEE: How 

does the Law Minister come into the picture ? 
May I submit that an hon. Member has raised 
a point of order. Now we thould be aJlowed to 
contest that point of order. Where does the 
Law Minister come into the picture ? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The Law Minister comes into 
the pxture to give legal opinion on the matter 
raised. I am not giving a ruling at this 
moment. I want to hear what the people have 
to say on the point of order. When the point of 
order is decided, only then the debate will 
proceed. 

SHRI  ATAL    BIHARI    VAJPAYEE: 
You should allow us to tell the House our 
view point so that the Law Minister may five  
his  opinion  on our view point also. 

SHRI LOKANATH MISRA (Orissa) : 
After the point of order was raised, you 
wanted the opinion of the House whether yan 
should discuss the point of order or not. The 
House was of the opinion that it should not be 
discussed. 

SHRI BHUPESH GUPTA: I want a 
division on it. 

AN HON. MEMBER : No division. You 
keep sitting there. 

SHRI M. N. GOVINDAN NAIR : Tb*y 
want to waste  the time of the House by 
raising a point of order. 

SHRI BHUPESH GUPTA : May I help 
you.   Mr.   Vice-Chairman,   in  the  matter? 

(Interruptions) 
THE VICE-CHAIRMAN      (SHRI    M P. 

BHARGAVA) : One at a time, please. 
SHRI BHUPESH GUPTA : We should 

try to help you even if you may not nteed our 
help. You asked and it was very nice of you—
whether we should discuss the point of order. 
There were voices According to us it was 
"No" while according to some it was "Yes". 
One does no* know  where we stand. 

SHRI AKBAR ALI KHAN : But the 
Chairman has decided that U is "Yes". 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Akbar Ali Khan, please. 

; SHRI BHUPESH GUPTA: Now, here in the 
House an Hon. Member raises .1 point of 
order. Now the point is if somebody there 
wants to oppose this point of order, the next 
chance should be given to us if we want to 
support the point of order. He can also speak. 
In that context, I do not know what the Law 
Minister is going to say. Having known our 
Law  Minister all  this time, we have 
not much faith in him    .    .    . 

i 
I      THE   V1CECHAIRMAN    (SHRI     M. !  
P.   BHARGAVA) :   Mr.   Bhupesh   Gupta, no 
remarks, please. 

SHRI B'HUPESH GUPTA : I am entitled 
to remarks. 

THE    VICE-CHAIRMAN    (SHRI     M. 
i P. BHARGAVA) : No. Let us consider the 

point of order. This kind of remarks I will not 
permit. 

SHRI BHUPESH GUPTA : You need not 
permit this thing. But is it unparliamentary or 
against the rule ? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : You should not say   .    .    . 

. SHRI BHUPESH GUPTA: How do you 
know what I am asking for? I have not said 
whether it is good or bad. Haying 
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known our Law Minister, as he is, I have not 
much faith.   It is a personal matter. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Anything said on the Hoor of 
the House is not a personal matter. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, I do not have faith in this 
Government. Mr. Vice-Chaxman, I have faith 
in you but I do not have any fa.th in this 
Government. Can I not say this thing'! 
Therefore, I say, you hear us on the point of 
order. He has raised the point about 
constitutionality. You will see there is no 
constitutional bar to discussing this thing at 
all. That is number one. Number two, 
something is being said about this matter. I 
will remind you of precedents. When the 
Chagla Commission—there sits our 
gentleman—was discussing the L..I.C. thing, 
we not only discussed it, we raised questions, 
supplementaries, calling attention and so 
many things. Thirdly, it is not a question of 
some individual accused as in a court of 
criminal law. Here it )s a question Of the 
Government and authority. Certain provisions 
are being investigated into, certain 
occurrences. Therefore, nobody that way is 
being pre-iiidided. I assume the Government 
is in-'.e-rcsted in the discovery of truth. 
Therefore, herein it is not a question of preju-
dicing anybody as against anybody. It is a 
question of searching for the truth. Maybe, I 
may do it in a particular way and others may 
do it in another way. But there is no conflict 
in this matter so as to be contended by 
anybody that a particular party to a litigation 
or a dispute will be prejudiced. Therefore, the 
question does not arise. 

As regards the question whether the Judge 
will be prejudiced, I take it our Judges' mind 
cannot be so easily influenced. Am I right, 
Mr. Chagla ? Therefore, the question does not 
arise. And we shall not like to prejudice 
anybody's mind. Here the Indian Parliament 
will sit to search the truth in its own wisdom. 
It is a search through discussions and debates, 
leaving it to the Judge or, for that matter, 
anybody to consider as to whether the 
divergent opinions expressed in the country 
are right or wrong; to what extent, if anything, 
it is right or otherwise. Therefore, all these 
things are frivolous, unwarranted. 

obstructive and, as such, should be rejected 
straightway by you, Mr. Vice-Chairman, 
without involving us into the intricacies of 
needless and wasteful discussion. 

 
"The Commission, governed by the 

Commission of Inquiry Act, 1952, is 
appointed by the State Government for the 
information of its own mind in order that it 
should not act in exercise of its executive 
power otherwise than in accordance with 
the dictates of justice and equality in 
ordering a departmental enquiry against its 
officers. It is, therefore, a fact-finding body 
meant only to instruct the mind of the 
Government without producing any 
document of a judicial   nature." 
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SHRI D. L. SEN GUPTA (West Bengal) : 
Mr. Vice-Chairman, the point of order raised!, 
in my submission, has no teg to stand upon for 
the very simple reason that the object of the 
inquiry and the object of the discussion here 
are two different things. Assuming for a 
moment that the existence of a Court of Inquiry 
or a Commission of Inquiry somewhere in this 
country on a matter is there and the same 
matter cannot be discussed in the Houses of 
Parliament, even assuming that, let us see what 
is the matter that we arc-going to discuss here. 
The Order Paper says : "To raise a discussion 
on the recent tribal unrest in Bastar and the 
Government of India's attitude thereto." I can 
confidently say that the Government's attitude 
thereto is not the subject-matter of any Court of 
Inquiry or any Commission whatsoever nor the 
recent tribal unrest in Bastar is the matter for 
enquiry. The matter of enquiry may be the act 
of murder, and the act of unprovoked 
vandalism at Jagdalpur, in which an ex-Ruler 
and many others were killed. The number may 
be 400 or 500, that is a different matter 
absolutely not in any way directly involving 
the matter. Hence the )oint of order has no 
relevance. 

 

"A clear distinction must, on the 
authorities, be drawn between a decision 
which, by itself, has no force and no penal 
effect and a decision which becomes 
enforceable by some action being taken. 
Therefore as the Commission we are 
concerned with is merely to investigate and 
record its findings and recommendations 
without having any power to enforce them."

Section 5 of the Commission of Inquiry 
Act, 1952 reads : 

"Any proceedings before the Com-
mission shall be deemed to be judicial 
proceedings within the meaning of sections 
193 and 228 Of the I.P.C." 
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SHRI M. M. DHARIA (Maharashtra): Wiih 
due respect to Mr. K. K. Shah, I am not here 
to support the point of order raised by him. I 
feel that this Court o£ Inquiry appointed under 
the Commission of Inquiries Act of 1952 
cannot be a court in the real sense of the term 
as has been interpreted by my friend Mr. 
Shah. I feel that it is a fact-finding 
Commission and the notice which has been 
accepted by the Chairman has been rightly 
accepted but I would like to appeal to this 
House that a Court of Inquiry has been 
appointed, a High Court Judge has been 
appointed and no aspersions whatsoever 
should be cast on that High Court Judge in 
this House because that Court of Inquiry is 
going to proceed further and if the discussion 
in this House is going to affect it in any way, 
or affect that Court of Inquiry it will not be 
fair on the part of this House. Therefore my 
appeal to you would be to restrain all the 
Members in casting any aspersions against the 
members of the Court of Inquiry. At the same 
time 1 feel that this point of order should not 
be allowed and the discussion should he   
allowed   to  continue. 

THE MINISTER OF LAW (SHRI G. S. 
PATHAK) : Sir, I do not dispute the 
proposition that the Commission of Inquiry is 
not a court in the strict sense of the term. 
There are three questions before you. One 
is—and that is the very first question—what is 
the item on the agenda before you ?   I will 
read it: 

"Hie recent tribal unrest in Bastar and the 
Government of India's attitude thereto". 

Now the incident which took place is not the 
subject-matter of this item and therefore    .    .    
. 

SHRI ATAL BIHARI VAJPAYEE: It is 
altogether a different point of order. Is he 
speaking on the point of order of Mr. Shah ? 
He is raising another point of order. 

SHRI G. S. PATHAK : I am entitled to 
raise it if it is another point of order. 

SHRI ATAL BIHARI VAJPAYEE: Let 
the first point of order be decided. 

SHRI G. S. PATHAK: I submit that this  is 
a  ground  in support  Of the    same 

I point of order raised, namely, that you cannot 
discuss matters which are already referred to 
that Commission. 

SHRI   BHUPESH  GUPTA :   Mr.    Vice 
Chairman ... 

I HE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Gupta, please resume 
your seat. Let me hear him also. I have to 
decide the point of order. 

SHRI LOKANATH MISRA : The Law 
Minister is not an authority by himself. 

SHRI  BHUPESH  GUPTA :  He is not 
entitled to that way.    This    is    precisely 
what    I    am    saying.    On    a    point    ot 
order 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : What is your point of order ? 

SHRI BHUPESH GUPTA : The Law 
Minister can certainly give his opinion on a 
point of order as a Member of the House. As 
a Member of this House certainly I am not 
questioning his right, but what I say is. 
getting the opinion of the Law Minister does 
not arise here. Here the issue is whether the 
House can discuss a particular matter or not. 
As a Member he can say whatever he likes, in 
due course, in a proper way, but when you 
wanted to hear the Law Minister, why not ask 
us also ?   We want to hear all of them 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :  Yes, Mr. Pathak. 

SHRI G. S. PATHAK : In order to make 
the position clear I want to read the terms of 
reference to the Commission of Inquiry. 

"In exercise of the powers conferred by 
section 3 of the Commissions of Inquiry 
Act, 1952 (being Act 60 of 1952). the State 
Government hereby appoints   a  
Commission   of  Inquiry . . ." 

(a) inquire into the report on the 
disturbances in Jagdalpur on the 25 
th and 26th of March, 1966 resulting 
in the deaths of some persons; 

(b) report on whether the firing was 
justified; and 

(c) report on the adequacy or otherwise 
of the action taken to deal with  
these disturbances." 
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[Shri  G.   S.   Pathak] 
Therefore, Sir, ihe incidents which are men-
tioned in this reference are specific, and Hie 
question before the Chair is whether the item 
on the agenda is or is not the matter referred 
to. If it is not, then the position would be that 
they are not entitled to discuss anything which 
is not on the agenda. Then, even if the item—I 
am assuming that for the sake of argument; I 
am not conceding it—even if the item on the 
agenda were the same as the terms of 
reference, then the question that arises is 
whether it is open under the law to dis-tfaat 
item. And this is the second point. And the 
third point would be whether it would be open 
to this House to discuss ii as a rule of 
discretion, a rule of prudence. Now these three 
matters, I will beg of the Chair to consider. 
Now so far as the second matter is concerned, 
the position is this. Although there is a rule in 
Rajya Sabha Rules, which relate to matters 
pending before courts, the Rajya Sabha Rules 
appear to be silent on matters pending before 
Commissions of Inquiry. 

SHRI     ATAL    BIHARI   VAJPAYEE : 
The silence is deliberate. 
SHRI G. S. PATHAK : Whether it is 
deliberate, or an omission, is a different 
matter, but if you hear me, you will find the 
answet even if it is deliberate. Now Rule 59 
of the Lok Sabha Rules is specific on the 
point. Now the position therefore is this; I am 
not saying that you follow t we have, but 
please listen; kindly have patience for a few 
minutes. 

AN HON. MEMBER : To be educated. AN 
HON.  MEMBER :  For how long ? 
SHRI- ATAL    BIHARI     VAJPAYEE : 

When the Law Minister is referring to a Lok 
Sabha Rule in the Rajya Sabha, how can we 
be patient ? 

SHRI BHUPESH GUPTA : You want our 
patience. 

SHRI AKBAR ALT KHAN : He is 
building up the argument and they must 
appreciate that the argument has to be built 
up, I mean, let him finish it. 

SHRI BHUPESH GUPTA : Will you 
kindly tell him that this is not a District 
Judge's  Court ? 

THE VICE-CHAIRMAN (SHRI**. P. 
BHARGAVA) : Whenever 1 feel necessary, I 
will tell. 

SHRI LOKANATH MISRA :  A lot of 
time is being consumed this way. 

THE VICE-CHAIRMAN  (SHRI M. P 
BHARGAVA) : As far as time is concerned, 
the House is always the master «f 
the time. , 

SHRI G. S. PATHAK :   The   question 
then is : supposing there were no rates even in 
Lok Sabha, it must be conceded that the 
English rule of practice, the rule of the House 
of Commons shall be followed. 

SHRI   BHUPESH  GUPTA:     What    is 
that ? 

SHRI AKBAR ALI KHAN : Be patient. 
SHRI   BHUPESH   GUPTA:    What    is 

: that rule '.' Which page of May's -Parlia-
mentary Practice, and which chapter ? 1 see 
him arguing as a big lawyer in the lower 
courts. Tell me which chapter, which section 
and which edition of May's Parliamentary  
Practice. 

SHRI G. S. PATHAK : That is precisely 
what I am going to do. 

SHRI C. D. PANDE (Uttar Pradesh): 
He is qui 

SHRI Ci. S. PATHAK : It is 17th edition ot 
Mays Parliamentary Practice and on pages 
352 and 353 of it the heading is Examples of 
Inadmissible Questions. This is the heading. 
In the light of these general rules the 
following types of quest ons have been ruled 
out of order. Number 8 on  page   353,   
"Dealing  with  matters  fle- 

rred to a Royal Commission", and the 
matters there—in England—are matters like 
the matter with which we are concerned now, 
that is to say, the matter which has been 
referred to the Commission of Inquiry used to 
be referred to Royal Commissions, and in 
order to show that that was the practice, you 
may have a look at Anson, Volume I on 
"Parliament" at page 400, and there a similar 
Act has been passed, an Act similar to the 
Commissions of Inquiry Act—we have really 
borrowed from them.    I quote : 
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"The executive can always through tiie 
agency of Royal Commissions hold 
inquihes on its own account, and is res-
ponsible for the appointment of such 
Commissions, and the conduct of their 
inquiry, etc." 

t)n the samu page reference is made to the Act 
which was later enacted. Therefore, the 
practice in England is that if a matter is 
referred to a Royal Commission for inquiry 
and, for that reason, to a Commission of 
Inquiry, whedier it is a Royal Commission or 
a Commission under the Act is a mere matter 
of form—the basis olj this rule is the rule of 
prudence, namely that, where a certain body 
has to examine a question it must be 
examined on the evidence produced before 
the body in the presence of the persons 
affected by that inquiry. Under a judicial 
process, the power to administer oath is given 
to that body, and the further rule is that you 
should not prejudice the investigation by that 
body by discussing it elsewhere. Now this 
rule is based upon that principle. It is not 
confined to courts, and that principle would 
apply to Commissions of Inquiry, which have 
got the power to administer oath, take 
evidence, hear parties and then arrive at 
findings. 

Now as to the ruling which was mentioned 
by my friend, Mr. Vajpayee, in the Dalmia 
case. I had the honour to appear in that case, 
and I know something about it. 

SHRI BHUPESH GUPTA : Which side 
you appeared on ? 

SHRI G. S. PATHAK : The question in that 
case was whether it was open to a 
Commission of Inquiry to pass certain orders 
which may be enforceable like the orders of a 
court. They said that it is not possible but they 
also said that it is a fact-finding commission. 
The procedure is laid down in the Act itself, 
that they can administer oath, and they have 
got the powers of a court under the Code of 
Civil Procedure, etc. That is mentioned in the 
Act itself. 

Therefore, although it may be that the 
Commission has got no power to pass an 
enforceable order or to punish any person, 
according to the findings of that Commission, 
findings based on evidence on oath and in the 
presence of all the parties, I might inform the 
House that such finding 

cart be taken to the Supreme Court under 
article 136 because it will be a determination. 
The findings of an Income-tax Investigation 
Commission result only in a recommendation. 
Still that case was admitted. Therefore, the 
position here is that there is a body charged 
with the duty under the statute passed by 
Parliament, to arrive at findings on evidence 
recorded by it on matters referred to it. Now, 
will it be proper under the law, under the rule 
of practice, to have this discussion ? I submit, 
Sir, that the Lok Sabha has adopted the 
English Rule specifically. If this House has 
not adopted that rule, then, in that case, the 
English rule of practice which is presumably 
the basis for the Lok Sabha rule governs the 
procedure here. 

SHRI BHUPESH GUFI'A :   The whole , 
thing is wrong.    I will show you. 
SHRI G. S. PATHAK : Sir, this is not I an 
administrative body like an officer of I the 
Government determining a particular I matter. 
It may not be judicial in the sense of being a 
court. Yet it is a body exercising judicial 
functions. Now the re-sult, therefore, is that, 
according to the glish practice, Parliament 
never discusses or never allows questions to be 
raised which relate to matters pending before a 
commission for the obvious reason which I 
have already stated, namely, that people will be 
prejudiced and you cannot forestall decisions 
which have to be arrived at by the commission 
of enquiry, and you cannot , decide any matter 
here or discuss any matter here. How unfair 
and unjust it is to discuss any matter here 
which affects the honour of people who are not 
here in the House ? How unfair it is to discuss a 
matter in the complete absence of evidence ? 
There is no evidence whatsoever in this House. 
Therefore by reason of prudence also, the rule 
of prudence and the rule of fairplay. fairness 
and justice, these matters should not be 
discussed,— without evidence and in the 
absence of matters which affect other people—
and without evidence and in the absence of those  
people. 

SHRI G.   RAMACHANDRAN   (Nomi-i 
nated) :    Do  you   also   add  the   rule   of 
evasion ? 

SHRI    BHUPESH    GUPTA :    I    think ! 
ignorance   should   be   fully  exhibited,    not 
partially. 
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SHRI G. S. PATHAK : I submit, Sir, that 
the point o£ order raised is a valid point of 
order and it should be upheld. 

SHRI   BHUPESH  GUPTA:   Mr.  Vice-
arman, I asked for the particular chapter and   
the   relevant   quotation   from   May's 
Parliamentary  Practice. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : You asked for the pages, not 
only the chapter. 

SHRI BHUPESH GUPTA: Now, I have a 
copy and   .... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : No second speech, Mr. 
Gupta, on a point of order. 
SHRI BHUPESH GUPTA : Mr. Vice-
bainnan, it occurs on page 353 and ft relates 
to something else. The heading is "Limitation 
of the number of oral questions". But is that 
what we are discussing ? We are not 
discussing or asking oral questions. See the 
section that the hon. Minister read. This is 
how lawyers function sometimes. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Bhupesh Gupta, please 
resume your seat. It is not possible to continue 
the debate like this with a Member speaking 
again and again on a point of order. 

SHRI     BHUPESH   GUPTA:    But   he 
missed   the   point  completely. 

THE VICE-CHAIRMAN (SHRI M. P. 
HHARGAVA) :   No, no.   I have heard. 

SHRI BHUPESH GUPTA :   I only say 
that page 353 contains what he read out and it 
relates to the admission of oral tions and 
nothing else. As far as other things like 
parliamentary privileges are concerned, we 
have under our Constitution formulated our 
rules and    .... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Bhupesh Gupta, that will 
do, nothing further. I have heard the hon. 
Members. The mover has not mentioned 
under what rule he raises the point of order. I 
am of the view that the debate can proceed. 
However, I shall again appeal to the House to 
discuss the matter objectively and as far as 
possible not to refer to matters of fact but 
exercise their 

discretion so as not to prejudice the enquiry 
by the Commissioner. I will regulate the 
debate accordingly.   Mr. Bhupesh 
Gupta. 

SHRI BHUPESH GUPTA : As I said, Mr. 
Vice-Chairman, I reserve my right to reply. 
My time will be given to comrade Shri M. N. 
Govindan Nair. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : You have finished ? Then 
Mr. Lokanath Misra. 

SHRI LOKANATH MISRA : Mr. Vice- 
Chairman, I am extremely thankful to you, 
Sir, for    .     . • 

THE VICE-CHAIRMAN (SHRI M. P 
BHARGAVA) : Just a minute. I may just 
inform hon. Members that I have got a very 
long list of hon. Members who want to take 
part in this debate. Therefore, I will request 
the leaders of the groups to restrict their 
speeches to 15 minutes and other Members to 
10 minutes. 

SHRI G. RAMACHANDRAN : I hope. 
Sir, you will keep this time-limit because very 
often     .... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Ramachandran, it is for 
me to see, it is not for you. Please take your 
seat. 

SHRI  G.   RAMACHANDRAN ;   I   am 
not casting any reflection on the Chair, Sir. 
But I have noticed that even after the minutes 
are apportioned they are not kept either by the 
speakers on the floor of the House or by the 
person seated on the Chair of authority. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :  Yes, Mr. Lokanath Misra. 

SHRI LOKANATH MISRA : Mr. Vice-
Chairman, I am extremely grateful to you for 
having permitted this discussion on a subject 
which is almost a repetition of the  
Jallianwala  Bagh  massacre. 

THE VICE-CHAIRMAN  (SHRI M. P 
BHARGAVA) : Mr. Lokanath Misra, please 
do not bring in extraneous things. Let us 
objectively discuss the issue. Do not bring in 
other things. Let us be graceful. 

SHRI    LOKANATH    MISRA :     There 
cannot be  any other comparison. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : No comparison is required. 

SHRI LOKANATH MISRA : I bow to 
your instruction, Sir. All the same this has 
been a great massacre of human beings and all 
this arose out of some ill-will on the part of 
the administrative machinery there towards 
the ex-ruler ot Bastar because he was 
extremely popular. Even after his deposition 
he remained very popular with the people and, 
therefore, some of the members of the ruling 
party, I may inform the House, Sir, had gone 
over to Jagdalpur to request the late Shri 
Pravin Chandra Bhanj Deo to join this ruling 
party. Prior to that somehow he had decided 
and made up his mind and he opposed the 
ruling party and got all their members in the 
Bastar district defeated. Previously this party 
had made endeavours to declare him to be 
insane or to be suffering from megalomania or 
something. Subsequently many attempts were 
made and many allurements were thrown to 
him. But somehow he did not stoop as low as 
the Congress could go. Ultimately some 
pressure was brought upon him and he joined 
the Congress. After joining the Congress they 
declared he was a completely sane man, as 
sane as any Member here of the ruling party. 

SHRI BHUPESH GUPTA : You mean they 
should be in the lunatic asylum? 

SHRI LOKANATH MISRA : I am grateful 
to my hon. friend Mr. Gupta. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   No  cross-talks  please. 

SHRI LOKANATH MISRA : At least my 
hon. friend Mr. Bhupesh Gupta got the hint 
all right and I am thankful to him. I think hon. 
Members here would feel surprised if I say 
that one of the Chief Ministers of Madhya 
Pradesh had written a letter to the late Pravin 
Chandra Bhanj Deo saying that he should go 
out of Bastar because he started opposing the 
ruling party. 

Again he went out of the Congress because 
he felt that the Congress was not a party 
where he could stay, where any gentleman 
could stay. Once earlier I have said that there 
is a division among the people  of India;  one 
section is the Con- 

gressmen and the other is the gentlemen, and  
I reiterate it here. 

{Interruptions) 
Sir, Mr. Noronha who is the Chief Secre-

tary now was the Commissioner for the last 
nine or ten years of Raipur. He is the person 
who got terribly annoyed with Pravin Chandra 
Bhanj Deo. Because of his popularity Mr. 
Noronha could not exploit the Adivasis to the 
extent he could have done if there was no 
leader of the Adivasis. And this young ex-
ruler somehow happened to be their leader. 
Therefore he carried a grudge against Pravin 
Chandra Bhanj Deo all the time as District 
Magistrate of Bastar, as Commissioner of 
Raipur Division and subsequently he is at the 
helm of affairs now, being the Chief Secretary 
of the State. Therefore, Sir, people have great 
misapprehensions about it because this 
particular Chief Secretary in the capacity of 
District Magistrate and Divisional Com-
missioner had all the time harassed this young 
man. He was all the time acting against him 
and he was responsible for his deposition also. 
He is the person who had recommended that 
this young man should  be deposed. 

 
SHRI   LOKANATH   MISRA :    I   must 

make it known to the ruling party that if you 
start interrupting me, there would be | no  end   
to  the   debate. 

THE VICE-CHAIRMAN (SHRI M. P. | 
BHARGAVA) : You go ahead with your i 
speech. 
SHRr LOKANATH MISRA :   Sir. Bastar 1 is a 
District which has a tribal population | of 85 per 
cent.   Of the sixteen lakhs popu- i lation in 
Bastar twelve lakhs are Adivasis. The  Centre 
has failed all  through  in its duty to look after 
the Adivasis even though it is a special 
responsibility of the Centre. The refugees were 
sent from different partsto   be settled   in   
Dandakaranya.    Bastarv  comes under 
Dandakaranya and the tribals do not have the 
facilities which even  the 
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refugees have. A refugee can cut down any 
tree; the refugee is given Rs. 2,500 or 
something and he is given a plot of land to 
build his own hut or house but in the case of 
the tribals if be cuts down a tree, he goes to 
jail for three months, not to speak of any 
financial aid or anything of that sort. Anyway 
the areas that were being occupied by the 
Adivasis are gradually being taken over by the 
Government to rehabilitate other people. That 
has been the grievance of the tribal people 
there. After independence they were neglected 
and now their land is being taken over by the 
Government for rehabilitating people who 
come either from East Bengal or  other  
places. 

SHRI N. PATRA (Orissa) : Do you mean 
to say that they are not Indian citizens? 

SHRI LOKANATH M1SRA : They are 
Indian citizens all right but the tribals are as 
good Indian citizens as my friend, Mr. 
Narayan Patra here. 

Now, very recently, Sir, this Bastar ex-ruler 
look up another cause of the Adivasis. In 
Jagdalpur you would be surprised—it is not 
believable—that the ration given by tin's 
gracious Government is one kilo per head per 
month. In the town of Jagdalpur   that   is   the   
case. 

SOME HON. MEMBERS : Shame, shame. 
SHRI LOKANATH MISRA: As there was 

the scripture of the Law Minister here for the 
Adivasis the scripture of the Food Minister 
was—and the proverb in English is that the 
Devil quotes the scripture—that they should 
live on maize and jowar and that they cannot 
look forward to get even an ounce of rice. 
They must live a life of sub-human status and 
this Pravin Chandra Bhanj Deo went on fast 
some time in February, maybe the 8th of 
February or the 9th of February, to bring 
pressure on the Government that the Adivasis 
should get their share of rice. The District 
Magistrate or some other officer conceded on 
that point and an agreement was reached 
between the late Pravin Chandra Bhanj Deo 
and the Government but nothing was done. 

Then on the Navarath.i Day I am told there 
was a procession and the police started 
interfering even with this procession. If in a 
democratic country we cannot take out even a 
ceremonial procession on one of our festival 
days, then I cannot call it a democratic 
country. On this Navarathri Day the police 
interfered with the procession and started 
beating up the tribal ladies. Since there has 
been a directive from the Chair that I cannot 
go into the incidents I will not go any further 
but all the same there was no reason 
whatsoever to provoke these Adivasis when a 
silent procession was proceeding to their place 
of worship and thereafter this Jalianwala Bagh 
massacre came about. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   Two minutes more. 

SHRI LOKANATH MISRA : All right. 
Sir. 

AN HON. MEMBER :  He has no points. 
(Interruptions) 

SHRI LOKANATH MISRA : Who says 
that I have no points ? 

THE VICE-CHAIRMAN (SHRI M. P 
BHARGAVA) : You continue your speech; 
you have only two minutes more. 

SHRI LOKANATH MISRA : Now, Sir, the 
point is the approach of this Government in 
this particular instance was a mediaeval one. 
The mythical socialistic pattern of society has 
evaporated    . 

SHRI G. RAMACHANDRAN : Why do 
you insult the mediaeval people in that way 1 

SHRI LOKANATH MISRA: I agree; I 
stand corrected. 

SHRI BHUPESH GUPTA. Call it 
barbarous. 

SHRI LOKANATH MISRA : It is a 
barbarous fascist tendency that has got into 
the Government. Now that there is chaos 
everywhere., now that this Government can-
not control even the administration properly 
they want to resort to means that even the 
worst of the Fascists would not think of. I 
would definitely depend upon the 
Commission. I cast no reflection on the 
Member of the Commission but there has 
been a little suspicion and if there it any doubt 
anywhere I would humbly submit through you 
to the Government that they 
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ivhould reconstitute it. Sir, in case of ap-
pointments of previous Commissions during 
the late Pandit Jawaharlal Nehru's time it was 
always a Supreme Court Judge who was 
appointed; whether it was an enquiry against 
the late Mr. Kairon or whether it was against 
Mr. Malviya, it was always a Supreme Court 
Judge because the late Pandit Nehru wanted 
that there should not be any doubt in the mind 
of anybody. I say I cast no reflection thereby 
but the better course here would be that the 
Government should review it and appoint a 
Supreme Court Judge to head this Com-
missien so that there is complete satisfaction 
in everybody's mind that we shall be getting 
justice in the recommendations of the 
Commission. Justice should not only be done, 
but should appear to have been done. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   Your time is up. 

SHRI LOKANATH MISRA : Thank you. 

SHRI ARJUN ARORA (Uttar Pradesh): 
Mr. Vice-Chairman, not long ago this House 
discussed a private Member's Resolution 
saying that capital punishment should be 
abolished and there was overwhelming 
support for the Resolution from both sides of 
the House, though the Resolution was 
ultimately withdrawn. Now we find that there 
are occasionally police firings. These firings 
have become frequent. There is difference 
between this and capital punishment. People 
die in both the cases. But in the case of a 
police firing people die without any enquiry 
and without any opportunity to defend 
themselves. Therefore, it is only proper that 
whenever any person dies, as a result of a 
police firing, there should be a judicial 
enquiry. I am one with the Opposition when 
the Opposition demands a judicial enquiry 
into any police firing. I think there should be a 
salutary rule that whenever any person loses 
his life as a result of police firing, there should 
be a judicial enquiry. So far I *m one with the 
Opposition. Where I differ from the 
Opposition is in their refusal of a judicial 
enquiry in the case of Bastar. 

SHRI M. N. GOVINDAN NAIR : Who is. 
ngainst it ? 

SHRI ARJUN ARORA : In the case of 
Bastar, as soon as the firing took place and 
news reached the Government of Madhya. 
Pradesh, they ordered a judicial enquiry and 
that has been the starting point of the 
campaign against the Madhya Pradesh 
Government. 

SHRI M. N. GOVINDAN NAIR: Now, we 
understand ihe motive. 

SHRI ARJUN ARORA : I will come to 
your motive, gentleman. The fact that the 
Madhya Pradesh Government ordered a 
judicial enquiry was the starting point of a 
campaign against the Madhya Pradesh 
Government. Some of the enthusiastic 
Members of the Opposition say that there was 
some motive, there was some plan and it has 
been said on the floor of this House» 
unfortunately by a Member of the Opposition, 
for whom I have the greatest respect, that the 
judicial enquiry was part of a plan. In the case 
of West Bengal the grouse was and is that 
there is no judicial enquiry. When the Chief 
Minister of Madhya Pradesh has learnt some 
lessons from  the  experience of West Bengal 
and 

; has appointed a Judge for enquiring info the 
Bastar incident, the complaint is that it is part 
of a plan. If it was a retired Judge, whom the 
Chief Minister had appointed  on  his own, I 
would again have 

I been one with the Opposition.    But I find 
I the Chief Minister was very careful. He asked 

the Chief Justice of the High Court in 
Madhya Pradesh to suggest the name of a 
Judge for the enquiry. When people complain 
against this enquiry, they are not 

I complaining against the Chief Minister. They 
are complaining against the Chief Justice and 
his nominee. They do not realise that they are 
damaging the very litution in the country, 
which is the greatest defender of civil liberties 
and people's rights, i.e., the High Court. By 
attacking Mr. Pande. the Judge, who.was 
suggested by the Chief Justice himself, they 
are attacking the High Court and I am sorry 
for them. They do not realise how big a 
damage they are doing to the cause of civil 
liberties and to the cause of the High Court. If 
people's confidence in the judiciary is shaken, 
if people begin to discriminate between a 
Judge and a Judge, if people accuse a Judge 
merely because he is a Kanyakubj Brahmin  .   
.   . 
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SHRI C. D. PANDE : He is nol a 
Kartyakunj  Brahmin. 

SHRI ARJUN ARORA : Well, he is a 
Brahmin all right. If people begin to attack a 
Judge merely because he is a Brahmin and not 
a Khattri, the country will go to dogs. People's 
Fundamental Rights will not be protected and 
people will not know what to do. There is a 
clamour that instead of one Judge, there 
should be three Judges, instead of three 
Judges of the High Court, there should be a 
Supreme Court Judge. There has been a 
suggestion, that instead of a Supreme Court 
Judge there should be a parliamentary 
enquiry. I submit that all these suggestions are 
aimed at shaking people's faith in democracy 
and that is a very dangerous thing. Bastar has 
again come into the limelight and I take this 
opportunity to draw the attention of the House 
to the backward state of affairs in Bastar. 

Bastar is an area which has no railways. It 
is an area which has no industries. It has very 
few roads. If the Opposition was wise, if the 
Opposition was enlightened, it would have 
attacked the Government again and again for 
not developing that area and keeping it 
backward. But I find, that during the last six 
years that I have been in this House, no 
section of the Opposition has ever cared to 
advocate the industrialisation of Bastar. No 
section of the Opposition has ever questioned 
the Railway Minister as to why it is that there 
are no railways in that neglected area. 

{Interruptions) 
SHRI R. S. KHANDEKAR (Madhya 

Pradesh) :  I have done it. 
SHRI ARJUN ARORA : Mr. Khandekar is 

an exception. I concede he is an exception.    
He should be with us .   .   . 

 
SHRI ARJUN ARORA : For example, the 

Madhya Pradesh Chief Minister is being 
attacked in rather an uncivilised language by 
my esteemed friend, Mr. Bhupesh Gupta, 
today. He has been running to the Centre for 
the sanction of a cement factory in the Bastar 
area. He wants a cemeat factory in that area 
and 

I there a cement factory is not sanctioned 
because there are no railways. And railways 
are not sanctioned because there are no 
industries. Now, I would have been with the 
Opposition, and not with Mr Pathak and Mr. 
Nanda, if the Opposition had pressed for the 
industrialisation of Bastar, for a railway 
network in Bastar and for an enquiry as to 
why Bastar has remained so backward. 

SHRI BHUPESH GUPTA :   Ho is dis 
cussing something else. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Arora, one minute more. 

SHRI ARJUN ARORA : Sir, firings are not 
an infrequent phenomenon in this country. 
There were more firings before he Congress 
Government came into power. 

SHRI DAHYABHAI V. PATEL (Ouja rat) 
:    Now, they are catching up. 

SHRI ARJUN ARORA : But this time I find 
that very much heat has been generated 
because a Ruler is also involved. I people are 
angry, not because people have been killed, 
but a Ruler has been killed and what sort of a 
Ruler was he ? What sort of an ex-ruler was 
he ? He was steeped in superstition. He was 
relying upon his own divine right. He was 
relying upon his own divine privileges. Once 
upon i lime we used to give him a privy purse 
of more than Rs. 20,000 per month. It is 
pertinent to find out how he was spending that 
huge sum every month, how he was educating 
his people. Did he during his lifetime, when 
he was the ruler, build any schools ? He built 
only temples. Mr. Vajpayee may be 
enthusiastic about a person who builds 
temples but not Mr. Bhupesh Gupta, Mr. 
Govindan Nair or Mr. Sen Guota. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Govindan Nair. Fifteen 
minutes. 

SHRI M. N. GOVINDAN NAIR: Mr. Vice-
Chairman, Sir, as mentioned by my leader, 
comrade Bhupesh, three of us, myself, Mr. 
Kumaran and Mr. U. Mishra from the other 
House visited Bastar on the 1st of this month. 
We were there for two days. The alarming 
reports about the killings there and the 
shocking statement of the Chief Minister that 
the people in Bastar are in revolt as in Mizo 
Hills district and Nagaland and the studied 
silence of this Home Minister made us decide 
to go there and make an on-the-spot study of 
the affair. Within the short time at our disposal 
we tried to meet as many people as possible 
and collect as much information as we could. 
We met the present Raja. We met some 
Adivasis, some advocates, and people of 
different vocations. We had occasion to 
discuss the developments in Bastar with them. 
The authorities were kind enough to allow us 
to see the scence of occurrence. They also 
permitted us  to    meet    the    S.S.P. 
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leaders, Mr. Ravi Shankar Vajpayee and one Mr. 
Nigam. We tried to get the official version from 
the Collector, but like our Home Minister he 
refused to say anything on the matter. Well, now 
I find that, in this House, even about the area and 
.. population there is controversy. From my 
understanding of the papers supplied by the 
Government, this district of Bastar is slightly 
larger than my State of Kerala. It is 1500 square 
miles; no, it is 15,000 square miles; I hope my 
friend will not dispute that fact. The population is 
more than 11,000; more than no, it is 11.00,000. 

SHRI ARJUN ARORA : Your facts are all 
wrong. 

SHRI   M.    N.    GOVINDAN    NAIR : 
Please do not interrupt me. 

SHRI ARIUN ARORA : Very confused 
observation. 

SHRI M. N. GOVINDAN NAIR: Don't try 
to confuse me. 

SHRI M. P. SHUKLA (Uttar Pradesh): 
You  are already. 

SHRI M. N. GOVINDAN NAIR: I am not 
confused; I am very clear after seeing the 
things myself. 

Now, of these more than eight lakhs are 
Adivasis, that is, 72.27 per cent of the 
population are Adivasis, and 5.49 per cent ' of 
the population are Scheduled Castes; the total 
Will make a percentage of 77.76. I am quoting 
this because this figure is very imporlant. Now 
in the affairs of Bastar this 77.7 per cent of 
people had no hand, had nothing to do with the 
administration there. In the so-called democracy 
these people are out of the pale of democracy. 
This is one fact. Secondly, during these eighteen 
years of Congress rule the revenue of the State 
has increased from Rs. twenty lakhs to nearly 
Rs. 3.25 crores. That is also true. It is also true 
that millionaires have sprung up in that region 
of Bastar, through forest contracts, through 
control of transport, through trade. So there is a 
prosperous section. But the unfortunate fact is 
that the poor tribals have been robbed of their 
means of existence. They were living in the 
forests and they were leading the most primitive 
state of life. I have no time and so I do not want 
to go into all those 

details, but then they were mainly depending 
on the forests for their sustenance. During  
the  lime  of the Raja  (hey  could 

, move about from one part of the forest to the 
other; they could collect forest ami somehow 
exist l iving in the most primitive way. But 
now forest administration has improved. 
There have been  reforms after reforms by 
which the 

i forest wealth is very well exploited adding 
', to the revenues of the Government leaving 72 

per cent of the population to die of starvation. 
This is the state of affairs. And at least they 
could have allowed these people IO die in 
peace with their miseries and that way there 
would have been some consolation for them. 
We had never allowed them to live freely like 
that after independence. You have been 
harassing them like anything, not now, not in 
the last month of April, but from the time you 
took over the administration there. You are 
now treating them worse than the Britishers 
did. You are now treating them worse than the 
Rajas did. During the time of the Rajas forest 
administration was a nominal one. There was 
only one D.F.O. there; now you have 
hundreds of 

I them. During the time of the Rajas they could 
collect forest wealth and live on it somehow.   
Now you are not allowing them 

1 to do so. You are stealing from them now the 
forest wealth lhat they used to have freely 
before. At best you have made them wild 
animals for you to exploit them and, if 
necessary, to exterminate them. This is the 
attitude of the ruling party. Now I was being 
asked whether I had facts. Now I am quoting 
from a Congress M.L.A. of 1957-58. He was 
a Congress M.L.A. from Bastar and he, after 
touring his constituency, has submitted a 
memorandum to the Chief Minister of 
Madhya Pradesh. I have no time to read the 
whole thing but one paragraph.   One page 

i I  propose  to read,  time  permitting. 
SHRI  AKBAR  ALI  KHAN:   How  did 

i you get it ? 
SHRI   M.    N.    GOVINDAN    NAIR: 

That is why I went there; you don't know 
that.    Now I read it. 

I * * * 
"Before I state other details, the first 

grievance of the people of the district is that 
there is a planned programme manoeuvred 
by the Deputy Commissioner  and the 
District    Superintendent 
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[Shri M. N. Govindan Nair] of Police to 
harass the villagers and public on a false 
and imaginary fear that they are people of a 
rebellious nature. Their blind faith in 
religion and Maharaja have been the basis 
of this imaginary fear." 

Now here I ask, excuse me, if the Home 
Minister can have faith in the astrologers   .   .   
. 

SHRI  AKBAR ALI  KHAN:  He    has 
not. 

SHRI   M.    N.    GOVINDAN    NAIR: 
If my friend, Mr. Vajpayee, can have faith in 
the cows, why should we not allow the poor 
aboriginals to have faith in some god ? 

Why not? 
AN HON. MEMBER :    You   have no 

faith. 
SHRI   M.    N.    GOVINDAN    NAIR: 

We are speaking of the Maharaja here. 
SHRI ARJUN ARORA : We will permit 

Mr. Govindan Nair to      ... 

SHRI M. N. GOVINDAN NAIR: You sit 
down there. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Govindan Nair .   .   . 

 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : No, it need not be placed. 
SHRI M. N. GOVINDAN NAIR: That is 

exactly what I want. 
SHRI BHUPESH GUPTA : Let it be 

placed on the Table of the House. 
SHRI M. N GOVINDAN NAIR: Since the 

hon. Member has demanded it I am prepared 
to place it. I am only reading  out  certain  
sentences  from  here. 

"As is well known to the world, these 
tribal people are very loyal to the 
administration, ■simple, truthful and 
honest. I feel we should win them over by 
love, by doing good to    them. 

Our approach should be non-violent as 
violent action sows seeds of hatred, distrust 
and leads to ruin." 

SHRI M. M. DHARIA: What is the 
relevant point ? 

SHRI M. N. GOVINDAN NAIR: The point 
is that even from the very beginning from the 
time you took over the administration of that 
area, you were harassing these people. 

 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : I do not want to allow it to be 
placed on the Table of the House. Don't raise 
that question again and again. 

SHRI M. N. GOVINDAN NAIR: I may tell 
you who the author of this document is. 

AN HON. MEMBER : Pravir Chandra 
Bhanj Deo. 

SHRI M. N. GOVINDAN NAIR: ve>s, Shri 
Pravir Chandra Bhanj Deo is the author. Why 
do you laugh ? Well, he was a loyal 
Congressman and he wanted to serve your 
organisation and after his visit to this district 
he has said that these were the things that 
should be done. He said that these people 
should be treated with love and affection and 
given some better facilities. That was the only 
demand that he made. Now, Sir, to cut a long  
story  short   .    .    , 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Yes, yes. Only two minutes 
more. Go ahead and finish in another, two 
minutes. 

SHRI I. K. GUJRAL (Delhi) : Give him a 
longer rope. 

SHRI BHUPESH GUPTA : - Mr. Vice-
Chairman how is that when this serious matter 
is being discussed the House is full of 
laughter? 

t 
THE VICE-CHAIRMAN (SHRI M. P. 

I BHARGAVA) :  Order,  order. 
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SHRI M. N. G0V1NDAN NAIR: As the 
hon. Member who spoke earlier pointed out, 
the whole trouble started owing to the recent 
policy of procurement and levies from these 
people. For the procurement of levies in 
Madhya Pradesh there are certain rules which 
are applicable to other people. Those people 
who own less than five acres of land are 
exempted. And the levies are assessed on the 
basis of the actual production. Unfortunately 
the Administration among the tribals were 
extorting the procurement of rice in a very 
arbitrary manner and thh caused great distress 
among the people. They started pouring into 
the city and to the place of the Maharaja 
which was the only place where they could 
go. Now it has been sought to be made out 
that these people were on revolt. This is one 
point an which we tried to find out whether 
there is any such development there as is 
taking place in other tribal areas. I will quote a 
few things here : 

"On the 18th there was the Dev Purni 
Cholla Khamb and a procession of Adivasi   
.   .   ." 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : Mr. Govindan Nair, we are 
working on a very tight schedule. I am afraid 
1 shall not be able to give you more time. You 
must wind up in another one minute. 

SHRI M. N. GOVINDAN NAIR: Yes, Sir. 
At that time the police beat them up, I mean 
when they were going out on that procession 
and so they complained to the Commissioner 
and here is the letter which 26 Adivasis have 
signed and sent to the Commissioner, Raipur. 
I will read just a small portion. 

"Last Friday, at 3 p.m. Adivasi men were 
taking Dev Purni Chotla Khamb. After they 
passed through the forest check-post, while 
reaching the main gate of the palace with 
Adivasi women singing "chait" festival 
song, the police captain Viswanath Singh 
got down from the jeep and started beating 
men and women Adivasis at random." 

(Interruption) 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) :  Please let him finish. 

SHRI M. N. GOVINDAN NAIR: Sir, this 
is the copy which these people have signed 
and' I am willing to place it. This is the 
authentic copy signed by them. Here is the 
Hindi version, signed, by these 26 persons. 

SHRI ARILFN ARORA: Read the Hindi 
version. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Arjun Arora, let him 
finish, please. 
SHRI M. N. GOVINDAN NAIR: This 
document will clearly show that the Adivasis 
did not want to have any revolt or fight at all. 
*A11 that they wanted was protection from 
the police. This was submitted on the 22nd 
March. On the 24th there was a gathering of 
Adivasis before the house of a Congressman 
demanding rice. Yes the police rushed there. 
The report of the police itself shows that 
instead of creating any harm- to anybody, 
these Adivasis were singing and dancing 
usual with them. Nothing untoward happened 
that day. I do not think that this is the 
behaviour of an organised section of tribals 
who wanted to start a revolt. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Govindan Nair, I am 
sorry, but I will have to ask you to stop here. 

SHRI M. N. GOVINDAN NAIR: Yes, Sir. 
I will stop now. There were these 
interruptions. Again on the 25th .   .   . 

AN HON. MEMBER: Nothing happened. 

SHRI M. N. GOVINDAN NAIR: What 
happened ? A woman who went to see some 
of those people who were in tho lock-up was 
beaten up before the Adivasis and that started 
the trouble. And then from 11 A.M. of the 25th 
till 3 A.M. on the next day the palace was 
surrounded by the police and intermittent 
shooting at the tribals took place. The number 
of deaths that took place according to tho 
modest estimate of the people outside was to 
the tune of 300 while the Government says 
that it was only 13. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   I know you  have  been 
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[Shri M. P. Bhargava] to the place,  Mr 
Govindan Nair,  but  I cannot go on giving 
you time! 

AN HON. MEMBER: How   do   you 
know ? 

SHRI M. N. GOVINDAN NAIR: I 
conclude by saying that under these 
circumstances I have a few suggestions to 
make. I am not going into all these incidents. 
Here just as you go for hunting and after 
surrounding the place you go on kill.ng, so 
also many people have been killed. This is a 
very serious matter to which the House should 
pay some serious attention. 

With regard to my suggestions, you know 
this tribal trouble started not only here; but as 
you know what happened in Nagaland and 
also what happened in Mizo Hills. So at least 
now the Central Government should take it 
seriously and they should not entrust these 
tribal areas to the State Governments. They 
cannot fulfil their responsibilities to these 
downtrodden tribal people. The entire tribal 
belt should be taken over by the Centre 
immediately. Ihis is one of my humble 
suggestions. 

SHRI  AKBAR ALI KHAN:    I    am 
iappy you have confidence in the Central 
Government. 

SHRI M. N. GOVINDAN NAIR: secondly, 
with regard to the Commission, ; do not want 
to go into other things. I could only say that 
this Commission has ieen appointed only to 
create the confi-lence in the mind of the 
people that ustice would be done. 
Unfortunately whatever may be the reasons 
for it, that onfidence does not exist. So let the 
Jovernment apply its mind and take steps i 
such a way that confidence is created 1 the 
Commission. 
Thirdly, immediate steps should be iken to 
see that all those police officers ho are there, 
all those district officers ho are there, are 
transferred from there 
> that under a new set-up a proper 
tquiry can be conducted.    Since I have 
> time I cannot give this sad story in 
II and I end here. 
THE VICE-CHAIRMAN  (SHRI M. P. 
HARGAVA) :  Yes, and the House has ten 
note of your folded hands. IRI I. K.  
GUJRAL : Sir, we have just 

witnessed an interesting scene. Mr. Govindan 
Nair with folded hands, an apostle of peace 
and love, has told us the story of his visit to 
that place, Bastar, and when I was hearing 
him it was interesting to find that Bastar today 
looks to be a magic box where Mr Govindan 
Nair sees discredited tycoons and discredited 
old privileges; not only that but in that magic 
box Mr. Varma sees that all 

; the officers   there   are   communal,   either 
' Christians or Muslims but no one is an Indian 

and where Mr. Niranjan Singh has seen and 
realised the, glories of the Rajas gone by and 
wishing that if there could be ways and means 
of bringing those Rajas 

' back it would be very nice. I feel, Sir, that all 
the Opposition-together, from Mr. Govindan 
Nair to Mr. Verma, whether they find tycoons 
there, whether they find commu-nalism there 
or whether they find the Rajas 

| coming  back, have one thing in common. 
! They think that all these things put together 

are sufficient grounds for the Ministry to be 
dismissed. I am sorry, Sir, it was sad to watch 
that everybody here wanted to make political 
capital out of the situation. I was expecting 
that the Opposition today would concentrate 
on the situation itself. Of course I had faith in 
their good sense that they would not mention 
the incident! of that day but they should 
appreciate that 

i the Government of Madhya Pradesh imme-
diately after the incident lost no time in 
requesting the Chief Justice to    appoint a 

I High Court Judge to look into the incident. 
And now that a court of enquiry has been 
appointed I shall not say anything. The court 
will itself find out and sort out the facts 
whether on that fateful day the crowd had 
collected to dance or to shoot.   The 

I court of enquiry will decide when it sorts 
| out the facts whether the lock-up was broken 

or not, I shall not comment on these tilings.   I  
will  also   without   commenting 

I leave it to the court to pronounce its verdict 
whether excessive powers was used on that 
day or not but the fact remains that the court 
will have to sort out all these things and give a 
verdict on the circumstances in which the ex-
Raja died. We have one thing in common in 
this House and in the other House that this 
was indeed a Sad day. It was very sad that the 
incidents took place; it was sadder still that 
the Raja died. We wish it had not happened 
but since it has happened the only way out is 
that the court of enquiry should sort out-all the 
facts, go to the bottom of the facts and get at 
the 
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truth  so  that the nation knows who the  | culprit 
is. And whoever is the culprit, what- J ever 
office he may occupy, he will in public be held 
responsible for that.    For that I   | have faith in 
the institutions of democracy; I have faith in the 
judiciary and I have faith   < m this country and 
its Constitution that no  j one who has not done 
the right thing on that day shall be spared. 

But surely having said that I do not wish to 
comment further because in death there is no 
controversy. I do not want to say whether the 
Raja was glorious or not but I would like the 
House to know and remember an incident that 
once upon a time in one of his fitful rage the 
Raja had chopped off the hand of a rickshaw 
puller. It was a very sad thing indeed. 
(Interruptions) I have with me the proof and if 
I am challenged, I shall prove it. And I will 
now quote him and when I quote I also want 
to say that unfortunately this Raja never 
reconciled himself to the merger of his State 
with India, He gave an interview to the 
Mahakosha! paper in Raipur in November 
1960 and he had said: 

"If the administration arrests even one 
person we should arrest 100 persons be-
longing to the administration and if even 
one person is killed by firing we should kill 
100 persons by bows and arrows." 
SHRI BHUPESH GUPTA : How   many 

were killed ? 

{Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: How 
many were killed ? How many by bullets ? 

SHRI I. K. GUJRAL: I shall come to that; I 
will leave it to the court of enquiry to find out 
how many were killed and when it tells us 
both Mr. Bhupesh Gupta and Mr. Vajpayee 
will be sorry. Everyone who is killed, whether 
by bow and arrow or by bullet, is an Indian 
and we are sorry for it. When an Indian dies 
an enquiry must be held and it is being held. 

Now, this Raja proceeds further. In De-
cember .1960 he.gave an interview to Hita-
vada of Nagpur on 24th and he said : 

"Adivasis are thinking in terms of a 
separate State." 

And then he went on further. Here I do not 
know whether he meant it or not, whether he 
was in his, fitful rage or whether he was 
talking normally as he should have ialked but 
I would only say this that when he was 
deposed there were good and sufficient 
reasons for it. He was deposed because he was 
trying to raise the banner of rebellion against 
the State. He was planning for the de-
accession of his State; he was threatening that 
Bastar would be an independent State outside 
India and I shall only quote from his book 
which I have here with me. The book is 
entitled "I pra-vir—The Adivasf God"; it is a 
book written by him. Here in this book he has 
reproduced a letter from his own brother to 
the Government of India in which he had said 
.   .   . 

AN HON. MEMBER : Page ? 

SHRI I. K. GUJRAL: Page 89; you will hear 
me with patience. 

This is what the brother has said about the 
brother : 

"As you know personally the Ex-Maha-
rajah (my elder brother) Pravir Chandra 
Bhanj Deo was behaving in an erratic and 
irresponsible manner and was squandering 
his resources. He proved himself incapable 
of looking after properties, so his estate 
(State as well as personal properties) was 
put under Court of Wards in 1953. Not only 
this thereafter Shri Pravir Chandra Bhanj 
Deo created disaffection among the people 
of Bastar and incited them to acts of 
violence and lawlessness. He even tried to 
create rebellion against the Government of 
India and more or less declared himself as 
an independent Ruler." 

SHRI G. M. MIR (Jammu and    Kashmir): 
That is what his brother said. 

SHRI I. K. GUJRAL : But he   himself 
quotes it.   And   again I   would   like   to 
quote    . 

(Interruptions) 

THE VICE-CHAIRMAN   (SHRI   M. P 
BHARGAVA) : Order, order. 

SHRI ATAL BIHARI VAJPAYEE : You 
are having talks  with Naga hostDes. 
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SHRI I. K. GUJRAL : I shall come to Naga 
hostiles also. Mr. Vajpayee gets disturbed 
about Nagaland. I ^hall draw his attention to 
this great man's statement about the Nagas. In 
the issue of a Hindi daily "Nai Duniya" of 
Raipur of 3-8-1965—this is six or seven 
months back—this Raja warned the 
Government of India that they should not play 
with the lives of adivasis, otherwise Bastar 
would become apofher Nagaland. Let Mr. 
Vajpayee please note it. Mr. Vajpayee is 
disturbed when Nagaland is talked of. We 
should all be disturbed when we hear such 
things but I do not want to raise any 
controversy after his death but I only gave 
some quotations to prove .   .   . 

SHRI   ATAL   BIHARI   VAJPAYEE: 
Why was not he arrested ? 

SHRI I. K. GUJRAL :   He was in jail. 
SHRI ATAL BIHARI VAJPAYEE: Sir, I 

do not want to interrupt him. But I would like 
to know this. When he threatened to make 
Bastar into another Nagaland why was not he 
taken into custody under the Defence of India 
Rules? Let them reply to that. 

SHRI AKBAR ALI KHAN : If it is proved, 
will you condemn him ? 

SHRI I. K. GUJRAL: Sir, this gentleman 
does not stop with that. On 28th May 1963 he 
sent a telegram to the Chief Minister in which 
he said : 

"Threatening communal situation bet-
ween Adivasis and Government may lead 
to existence of Bastar as a separate feudal 
entity in the future." 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : Mr. Gujral, you have only a 
minute more. 

SHRI I. K. GUJRAL : I have only one 
minute more ? I am dealing with the fate of 
this nation and you will permit me a couple of 
minutes to tell my friends there that they 
should not be misled when, something 
happens which is unsavoury. It is unsavoury to 
all of us. We do not want such things to 
happen and we do wish that the court should 
enquire into this. We hope the High Court 
Judge will find out the truth and give it to us 
and when it comes here Parliament will have 
occasion to debate on it. 

My friends sitting there, whatever their 
political commitments be, whatever their 
political ends be, whatever their targets be, 
shall keep this thing in mind, that India comes 
first. Integration of this nation comes first. 
Anyone, howsoever big and mighty he be, 
who either now or in the past, has raised the 
slogan of disunity or has done anything to 
disintegrate this nation is not a friend of India. 
I join my friends in the Opposition in 
expressing my sorrow in the death of the Raja. 
I am sorry he died. He should not have died. 
In this nation everyone should live. Everyone 
should have the right to exist as an Indian 
citizen within the Constitution. Whatever our 
motivation be, we shall not only keep an eye 
on the elections next year, but we shall keep 
an eye on the future of this nation before the 
interests Of the Party itself. Thank you. 

SHRI     JAIRAMDAS     DAULATRAM 
(Nominated) : Sir, I will try to be as brief as 
possible and not detain the House for long.    I 
would like to express,  with    all humility, such 
reactions as have been produced oa my mind 
after hearing this debate.    You, Sir, have 
permitted us, in a way,  to  discuss  the  Bastar  
situation  and references have been made to 
certain incidents which took place there.   I do 
not propose to take advantage of the permis-
sion you have given.   It is true that Parliament 
is supreme, but Parliament is supreme not for 
functioning in any arbitrary way. Parliament's 
functioning is also conditioned by certain 
principles and guidelines, which should control 
the working of all   parliamentary institutions.    
I think it would not be correct, when a 
Commission of Enquiry is dealing with the 
investigation of certain painful   incidents,   
that   we in   Parliament should also be 
discussing these matters. I, therefore, refrain 
from dealing with the incidents in Bastar, but 
there    are    certain general things which I 
think we may take note of. It  has  been  
suggested that the Centre should intervene by  
seeing that a Supreme Court Judge is appointed 
to conduct this enquiry or be associated with 
this enquiry.   The situation that we are facing 
is  that  the State  Government  has  taken 
prompt action in appointing a Commission of 
Enquiry.    Would  it be corect for the Centre to 
interveno in  a  matter of that nature and 
appoint or associate a Judge of the Supreme 
Court?   Whichever may be 
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the Party which may rule this country, at this 
or that time, the relations between the Centre 
and the States have to be regulated according 
to certain principles. I can understand that 
there can be occasions when the Centre may 
have to intervene, when the working of the 
Constitution in the State may be difficult or 
the law and order situation threatens to get out 
of hand. But I do not think that there can bs 
many occasions for the Centre to intervene. 
We are shaping our Constitutional mashinery 
after thirty years of struggle and eighteen 
years' experience of the Constitution. I do 
request all Parties, whatever may be the 
emotions under which they may be working—
which can be naturally understood and 
appreciated —to see that we do not so make 
the functioning of our Government shape 
itself from day to day that basic principles of 
the relationship between the Centre and the 
States should be disturbed. We have many 
problems which are of a very delicate nature 
and I do not know what image of India as it is 
functioning at this time, we are projecting 
before the world. I do, therefore, appeal to all 
to let this enquiry proceed as it is. Let there 
not be any pressure on the Central 
Government to intervene in a matter of this 
nature. I am glad that the Central Government 
has so far resisted that pressure and hope it 
will continue to resist that pressure. I do not 
think that the results of the enquiry will 
necessarily determine every future action that 
has to be taken in regard to Bastar. Those 
matters should be considered when the report 
is before the country. 

I was also sony to hear that some friends 
wanted that Parliament should appoint a 
Commission over the head of the Central 
Government, because the tribals had no faith 
in the State Government or som.' other people 
had no faith in the Central Government. I 
think it is a very dangerous procedure. 
Whichever Party may be in power in this 
country, the Govern ment must govern or be 
replaced. While the Government Governs, it 
would not b:' correct for Parliament to have a 
Commission over the head the Government 
be cause that again gives rise to many consti-
tutional problems. Therefore, I feel, apart 
from the emotions which have been arous ed, 
as there are fundamental constitutional 
questions involved which affect the future 
L44RS/66   5 

of our democracy, the proposal made need to 
be very cautiously considered. 

These are the few suggestion? which I am 
humbly placing before the House. 
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THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : I would like to have the 
sense of the House whether it would like to 
continue the debate. 

HON. MEMBERS : No. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : I call upon the Home 
Minister to intervene. 
THE MINISTER OF HOME AFFAIRS 
(SHRI GULZARILAL NANDA): Sir, I shall 
not imitate the hon. mover of the motion. In 
his special mode of address he was 
extravagant in the use of words, violent in 
expression and irresistibility and there was a 
free use of invectives. In dealing with this 
grave and serious situation, I appreciate that 
the general tone and tenor of most of the 
speeches were compatible with the gravity of 
this occasion. 

Sir. what I am going to say here is this. 
And in view of the fact that several hon. 
Members have at one stage or another 
brought out most of the vital issues or points 
bearing on this question and cleared the air 
already, I shall not take up much time in 
dealing with those events and whatever I say 
is not going to be in a spirit of advocacy, and  
there is no question of 

| being in a defensive altitude either. The 1 
whole background of this may have to be dealt 
with. Well, the hon. Mover pleaded, he said—
let us not hide the facts, let us not be afraid of 
the truth, let there be discovery of truth. There 
is nothing to hide on our side at all. That is 
exactly why without the least delay a 
Commission of Inquiry was ret up and now it 
becomes again something which possibly in the 
view of some Members is a kind of guilt. The 
Chief Minister is considered blameworthy for 
immediately asking the Chief Justice to appoint 
a Judge of his choice. If he had waited oven for 
a day, that would have been held against him. 
Now, why do we question the Judge ? In the 
first place, as I explained the other day, we, the 
Central Government, have no authority, after a 
State Government has set up a Commission of 
Inquiry, to interfere at all. That is bared by the 
Constitution, by law. But why should it be 
done, even if it were permissible ? In that 
Assembly, when the intimation was given, 
when the announce ment was made about this 
Commission of Inquiry and the name of the 
particular Judge—as I said the other day—there 
was complete expression of confidence in the 
name of that Judge. Nobody raised any 
question, not a single member And here is an 
afterthought, because tbey want to somehow or 
other  condemn Government. 

SOME HON. MEMBERS : No. 
SHRI GULZARILAL NANDA : There-

fore, have we to bow to the clamour that a 
Judge should be replaced by another Judge ? 
Will our judiciary at all be able to function 
because some people have raised a voice 
against the name of a Judge ? 

AN HON. MEMBER : There is room for 
suspicion. 

SHRI GULZARILAL NANDA : There is 
no room for any suspicion. Nothing has arisen 
at all. I need not hide any fact. The fact is ihat 
that Judge is known to have given, in many 
cases, cases which were between citizens and 
the State, his decisions against the State. He 
does not need any testimonial from me. 1 just 
cited it as a fict. Why does this arise at all ? It 
is because some scare has been created, 
namely, that 500 people died. I have heard as 
many as 1,000.  Even 2,000 
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is also mentioned. Somebody telephoned to 
this effect to me this morning. Therefore, the 
whole dimension, you see, is bloated in this 
way. It is said that it is so serious a matter that 
one Judge will not be sufficient because the 
number of persons who have died is so large. 
Therefore, it has to be three Judges inclu'ling 
a  Supreme  Court  Judge  and  all  tha'. 

Sir, I thought that the hon'ble Members will 
abstain from treading this ground of events or 
the facts bearing or those events. But I will 
have to give a little information in order to 
robut the argument the inferences which are 
going to be drawn from it and the faults, 
wrong impressions which might be created, 
just one or two facts. Of course, the number in 
this case is given as 12 dead. But if such a 
large number were actually killed, as is 
alleged, even though they are Adivasis, have 
they no habitation, have they no friends and 
relatives, have they no moneylenders with 
whom their names must have been recorded 
or was there no land record where the 
occupany on the land must have been 
recorded ? How is it that such irresponsible 
statements are made that 500 and all that 
number died. Ultimately it might be proved 
and it will be proved what the correct position 
is. But meanwhile the people have been 
frightened. All over the country such a scare 
has been created. Sir, this whole approach is 
wrong. This whole way of creating a 
sensation about things is wrong. It does not 
help this country at all. 

It is said that it was a peaceful procession 
and the police just, out of wantonness, shot 
and killed all those people. It is known that 
from the court to the judicial lock-up, a 
number of under-trial prisoners were being 
taken away and there was forcible freeing of 
those men. Those under-trial prisoners have 
nothing to do with levy or food or anything. 
They were held up for murder. They were 
released forcibly. And then, what was the first 
casualty. It was that of a head constable by an 
arrow. An arrow can be as fatal as a bullet. 

SHRI D. L. SEN GUPTA (West Bengal) :   
How do you justify shooting? 

SHRI GULZAR1LAL NANDA: I am not   
going  into  details.  I am only  giving 

one or two major facts which will put the 
things in perspective. The first casualty was a 
head constable. An arrow hit him in the neck 
and he bled profusely to death. Several  other 
people were injured. 

SHRI P. K. KUMARAN (Andhra Pradesh) 
: This is not correct. 

SHRI GULZARILAL NANDA : I am only 
saying on the basis of the reports to contradict 
this wrong  impression. 

(Interruption by Shri P. K. Kumaran) 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Kumaran, listen 
patiently. Nobody disturbed you. 

SHRI GULZARILAL NANDA : It is a sad 
thing that these tragic events occurred in 
Jagdalpur on the 25th and the 26th. We feel 
sad about the death of the ex-Ruler, 
Pravinchandra Bhanjdeo. 

SHRI LOKANATH MISRA j But you 
wanted to eliminate him somehow. I am 
telling him in his face. 

SHRI GULZARILAL NANDA : An appeal 
was made. At any rate, a sentiment was 
expressed by the mover that it should not be 
made a political matter. It is political 
partisanship which is bubbling up here and I 
will show, if it is required that I should show 
something more about it, how it is so. He died 
in very tragic circumstances, whatever may 
have been his past, his lapses or anything and 
failings which have been mentioned. I do not 
want to touch that aspect. Now that person has 
died. It is not for us to speak ill of that man. So 
far as his personal life is concerned, I would 
not like to do that. I am feeling all sorry for 
him. but I have much deeper sorrow for the 
members of the tribe. Well, I believe, the 
memhers of these tiribes— they are 
unsophisticated people, simple, trusting. When 
they have some faith and some loyalty, they 
stick to it, and for these persons to have been 
pushed into a situation which exposed them to 
such risks— they do not realise What the risks 
are—is the worst type of exploitation of any :  
human  being. 

What has happened there ? I have tried 
to study deeply the whole background.    I 

will not condone or excuse any one who 
I has had any kind of contribution towards 
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tho creation of those conditions and cir-
cumstances. This was the last phase. I will 
now come to the background of it. 

Why did this happen? What were the 
circumstances contributory to the creation of 
that situation ? Several suggestions have been 
made. Was it the unfair levy, or taking away 
of foodgrains from the starving people and, 
therefore, naturally they were roused ? That is 
one of the suggestions. It is said they had not 
enough food and that they used to come to the 
ex-Ruler for food, for rice. Sir, thousands of 
people, who used 10 go into the palace for the 
darshan of the Goddess in the temple, carried 
their own rice. They never got any rice from 
there. They carried their own rice. I know that 
for a fact. That is not the question. Was this 
the cause ? Was it that ? Or as has been 
mentioned, they ware in a very backward 
condition, their amenities neglected, welfare 
not cared for and therefore they were restive 
and restless. Is that part of the reason for this 
situation ? Was it repression, police tyranny   .    
.   . 

SHRI M. N. GOVINDAN NA1R : Yes. 

SHRI GULZARILAL NANDA : No. I 
shall show how it is not so. I will explain. We 
must extricate, we must disentangle these 
various possibilities, then we shall know what 
was that common factor in that situation. I 
shall first take up the question of welfare 
because really what could be a subject of 
discussion here was this. Central 
responsibility does arise in respect of the 
welfare of the Scheduled Tribes and a 
question can be asked here whether we were 
vigilant enough about any wrong things which 
were happening there, whether we took action 
at the appropriate time or not. 

I have dealt with this question in the 
Planning Commission. I have met the 
Adivasis in large numbers in my constituency. 
I know them. I know also that altogether in 
the country the level of the living of these 
people, their conditions are of extreme 
backwardness. There is a wide gap between 
them and the normal life of the rest of the 
community. Efforts have been made during 
these years to lift them up for the betterment 
of their conditions. Some improvement has 
occurred. I do not by myself feel satisfied with 
that. I do not feel that really a significant and 
adequate impact has been made. Much more 
needs 

to be done. I do not want to go into all that. I 
understand that problem. What are tht various 
reasons ? What more has to be done about it ? 

But whether this was a factor in the 
situation, I shall explain. There are 43 districts 
in Madhya Pradesh. Starting originally from 
the time we got independence, when we 
started doing something about the welfare of 
the Adivasis, this has been one of the most 
backward areas. True, but during this period 
this district has received more attention than 
most other districts. It has received higher 
allocation per capita. It has additional 
Centrally sponsored schemes there. There was 
mention about Dandakarnya project. That, 
over and above these, has made a very definite 
and substantial contribution to the 
improvement of the conditions there. I would 
like to give a few facts because I must first 
take it out as one factor, as a causative factor 
in the situation. I have some comparative 
figures. First I shall quote them. The 
percentage of literacy rose from 4.1 in 1951 to 
6.9 in 1961. Educational institutions rose from 
271 in 1951 to 809 in 1961. What all the 
Rajahs : had done possibly in hundred years, 
more was done in these few years. The number 
of school-going children rose from 23,715 to 
63,124. Regarding the number of categories of 
the various schools, the primary schools for 
boys between 1961 and 1963 I give. The 
primary schools for boys rose from 754 in 
1961 to 865 in 1963. The primary schools for 
girls rose from 7 to 66 in a matter of two or 
three years. Boys' middle schools rose from 33 
to 91. Girls' middle school rose from one to 
11. 

AN HON. MEMBER : What is the per-
centage of literacy in spite of that ? 

SHRI GULZARILAL NANDA: That is 
true. After hundreds of years it was 1 per cent. 
I have first conceded this that this is not 
enough. It is inadequate. I feel very sorry but I 
say that much more has not been done. 
Possibly more could have been done. There 
are various ideas which should be brought to 
bear on the situation. 

SHRI M. N. GOVINDAN NAIR : How 
does it compare with what happened in Mizo 
Hills? Tn the matter of education what 
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is the percentage among Mizo tribals and 
what is the percentage in Bastar? 

SHRI GULZARILAL NAN DA : The 
number of persons who received scholarships 
and freeships was 4,35,000 during ihe Third 
Plan period. Practically every hoy or girl in 
the school gets scholarship or freeship. I will 
not labour this aspect. There are figures of co-
operative societies, technical training 
institutes, rural workshop centres, etc. In the 
mailer of health, very very significant advance 
has been made in freeing these people from 
the incidence of yaws. It has gone down from 
8 per cent, to 1 per cent. In that area every 
block has been turned into a tribal welfare 
block. I need not give all that is involved in it. 
The amount of money and all the 
administrative ;irrangements which are made 
for this purposes are well known to hon. 
Members. In regard to co-operation, special 
attention has been given and a large increase 
has laken place  in  the co-operative societies. 

SHRI LOKANATH MISRA: How many 
tribals are members in these cooperative 
societies ? 

SHRI GULZARILAL NANDA : About 
Dandakaranya, mention was made here that it 
has only meant hardship and that the refugees 
have been specially favoured and these tribals 
have been neglected. This is not true at all. All 
developmental activities undertaken by the 
Project have been directed towards the 
common benefit of all. In areas »ven outside 
the Project, special programmes for tribal 
welfare like wells, roads, etc. have been 
undertaken. Twentyfive per cent, of the land 
reclaimed is handed over for settling landless 
members of the tribals. About 5,256 acres 
have been handed over already. It was said 
that the refugees get certain special facilities. 
SHRI M.    N.    GOVINDAN    NAIR : How 
does it compare   .   .   . {Interruptions) 
SHRI GULZARILAL NANDA : On roads 
Rs. 5.13 lakhs have been spent, tanks and one 
lakh no wells about Rs. 80,000 during this 
period. There is malaria eradication as a 
special programme in this area. They have 
their own special primary schools and middle 
schools set up by them and  I have details  ef 
how much  money 

has been given for bullocks, for maintenance 
and for various other reliefs in the case of those 
who are given this land for settlement.     So 
this cannot be the cause of the unrest because 
taking the whole of that area the welfare of the 
members of the tribals in this area has received 
even more  attention  relatively than the others. 
Then in the other districts—this is a very 
important fact—in  the 43  districts,  there has 
been no trouble.    There has   been— peace-
loving people as    they    are—peace. Such 
disorders have not occurred. Therefore there 
must be something else or some other reason.   
At any rate neglect of welfare is not the reason.    
Then could it be that the levy was the reason or 
the food situation was the reason ?    No, not 
even that and I have with me facts about the 
levy.    I have got the figures because this is 
being made much of.    About the question of 
fcvy it was said that   there   was tyranny,   that  
these    people    were    being harassed   and  so   
they  got   out   of  hand. This   \s   not   so   at   
all.   In   regard to Bastar   and   Raipur,    one   
thing  must   be made  clear.     This year this 
season    was had.    Practically  the production 
was half and   Chattisgarh  area  provides   a   
surplus for the rest of the State and the produce 
goes even outside.    This time it did not 
produce so much and a decision was taken by 
the State that not a grain will go out of Bastar.     
Therefore    that    one    thing should be clear, 
levy or no levy, there was no question of any 
drain of food material from this area.   If there 
was a levy in one part, it was only in order to 
be able to transfer the food to those   more    
deficit pockets but that was not all.    What was 
the levy ?    What has been    taken    out ? It 
was 0.9 per cent, less than 1 per cent, of the 
production.    In    another    district where  the 
production  is  much  less  compared to normal 
times, there, the levy is 2.93  per cent.     Where  
the levy is  2.93 per cent,  there,   there   is   no 
trouble and where it is less than  1 per cent., 
trouble has arisen.   Therefore this had nothing 
to do with that, situation.    I am only giving 
facts and figures.    Now    the   conclusion can 
be drawn, that the levy has nothing to do with it 
but what was happening then ? After I have 
stated all the negative factors, the positive 
factor you will be able to find out.    What was 
happening from the people who were exposed 
to    this    kind    of risk ?     It  was  at  
somebody's  instigation. 
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[Shri Gulzarilal Nanda] What did they do? 
They tried to obstruct the collection of the 
levy. Those people who paid the levy, they 
would go and surround them and snatch away 
what was collected. This had to go to the area 
where there was much less food available in 
the same district. These ate the services that 
they were rendering to their fellow members of 
the tribes. And it was made clear to everybody 
that no grain of rice will be taken out of this 
area. Everybody knew it, and the levy, as I 
said, was very light. And most of the tribals 
have lands measuring five, acres or less, thai is 
to s;ty, a very few of them, a very small pro-
portion of them became liable to this levy also. 
But this became a pretext only. Naturally the 
full quota of rice could not be given to 
everybody, because there was not enough rice 
to go round and, therefore, out of the quantity 
raised, the normal consumption could not be 
maintained. But it was made up for by 
provision of other grains, and for this period I 
have figures to show how much of Jowar ^nd 
maize and other things have been provided in 
addition to whatever food was retained there. 
So, Sir. this question of levy is not there it has 
nothing to do with Fo<xl availability has 
nothing to do with it. Then what was there ? 
Was it there the question of tyranny and all 
that? But, Sir, why, when the whole of the 
place, when the whole of Madhya Pradesh, 
consisting of so many districts is free from that 
kind of complaint—no on that account—why 
is it (hat 'his one district had this trouble in 
such an intense form ? The only common 
factor was, Sir, that there was this ex-ruler 
there, and he was not in other places. Even in 
Bastar, it was only in those areas, where his 
influence extended, that all these disorders 
occurred from time to time. And this was 
because they had faith in him. They regarded 
him as the Adivasi God, as the priest of that 
temple. It was a great faith. But that faith was 
being exploited. For what purpose ? Was it for 
(he grievances of these people? Not at all. All 
through, the various phases in which that ex-
ruler tried to draw them actually involved them 
in acts if violence for certain purposes. Now it 
is being said that some people in the 
administration now—Is it the Chief Minister? 
Is it the Chieif  Secretary ?—that  they  bore a  
bias 

nnd grudge against him and therefore they 
wanted to do away with him. But the fact is 
otherwise. Now when this occurred, that is, 
his removal from the , who did it ? It was not 
this Chief Minister. It was not this Chief 
Secretary. Long before that time this had been 
done. 

SHRI   LOKANATH   M1SRA :   He   was 
Commissioner then. 

SHRI   GULZARILAL  NANDA :     And 
in 1953 another thing happened; because of the 
extravagant way in which the resources were 
being wasted, the property was placed under 
the Court of Wards. Then re-i'ecogniti«n of his 
status was ordered in 1961. The property was 
released in 1963. Now there were phases of 
violence and I find they are associated wilh 
some effort on his part to extract something 
from the Government for himself, for example, 
for release of the property from the Court of 
Wards and every lime there was some kind of 
demonstration in this context. Crowds 
assembled with bows and arrows. They went 
about frightening people. They rose up in 
revolt and ihey took position against 
established authority, against the police. There 
was firing. There was once earlier; it was in 
1960-61. But there was in every document, 
every statement that he made rarely thai 
something should be done for the tribals, but 
always that there should be restoration of his 
property, that there should be re-recognition of 
his status. Fight was going on with .his brother 
also. But he was pressing them. mobilising 
them for the sake of getting back his right to 
that property, and that us as Maharaja. This 
was of course not possible, but he believed and 
he said that this shall be restored to me and "I 
am going to become an independent ruler of a 
separate independent area". Now of course 
they were all illusions and delusions. We are 
not going to deal with that. But I was just 
trying to bring out this one fact, that all the 
trouble which arose, that the disorders which 
were created there, were the result of that 
exploitation of the ignorance faith, loyalty and 
sentiment of these people for the purpose of 
personal aggrandisement, for getting certain 
benefits for that one person. Therefore, if we 
see it in that perspective, in its proportions 
then we will know how to evaluate these 
incidents.    Thus, in this case I    am    not 
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dealing with the incident itself. That will be, 
taken up by the Commission. All that will be 
found out. But the background of it must be 
very much understood so that we may not go 
away with very wrong ideas ii'oui somebody 
else's monumental crime which the hon. 
Member mentioned. Who e monumental 
crime ? Was it of the Government ? Was it of 
the Chief Minister ? Was it of the Chief 
Secretary ? Let us know now as to whose 
crime it was. But this is the main background 
of the situation there. 

Now I shall deal with a few other points 
which have been raised in the course of the 
various observations made by the hon. 
Members. One was about the attitude of the 
Government. The name of the Chief Secretary 
has been drawn into this. The Chief Minister 
has been drawn into this. !t has been said that 
the Government is barbaric, that the local 
officials are cruel. And now, there. I must 
explain that the whole period, as he said, when 
all those things occurred, was before the 
period of the Chief Minister. In his period so 
many other things have been done for the wel-
fare of these Adivasis, the whole question of 
fhe Development Board was meant for the 
purpose of giving them, a fair deal in respect 
of the sale of minor forest produce, which was 
where others, vested interests, intermediaries, 
well, they used to exploit them and give them 
very little compared to what the value of it 
was. It is not for me to enter into any kind of 
defence of the Chief Minister; he does not 
need any defence. Why are some of the hon. 
Members so much aggrieved against him ? It 
is perhaps because he happens, in the course 
of a short time, to have weaned away a fair 
number of people who belonged to the 
opposition. Now that may be his crime. But he 
is a strong man. He is a capable man. He is 
effective. He is able to do things and get 
things done. And that is why they are angry 
with him. They are angry with him, the Chief 
Minister. And why are they angry with the 
Chief Secretary, Mr. Noronha the one person 
who should have obtained a word of approval 
from this House ? It is that gentleman, 
because he spent many years of his life living 
with them, making common cause with them, 
identifying himself with their interests and he 
knows   .   .   . 

SHRI   ATAL   BIHARI    VAJPAYEE : 
And tried to convert them. 

SHRI GULZARILAL NANDA : Now that 
is objectionable if it is true. It may be right 
that you might or he might prefer one religion 
for another. Here, in this House, we do not 
prefer one religion for another: it is Secular 
State. 

SHRI   ATAL   BIHARI   VAJPAYEE : 
But officials  have no- business  to convert the 
Adivasis. 

SHRI GULZARILAL NANDA : Certainly 
not. 

SHRI   ATAL   BIHARI   VAJPAYEE : 
Did you order an inquiry into the conduct of 
Mr. Noronha when he was Collector ? 

SHRI GULZARILAL NANDA: He was a 
sfiwere friend of the Adivasis. Whosoever 
does any conversion, whether it is Christianity 
or any other religion, by any kind of 
inducements, material or any kind of other 
influence, makes wrong use of his official 
position, well, it is something, which we have 
to fight against and stop and prevent and lake 
action against. There I agree with the hon. 
Member. But let us not take anything for 
granted. Was he against the Maharaja because 
of his popularity ? It is the other way, because 
Mr. Noronha was very popular with the 
Adivasis. Therefore this kind of bias entered 
the mind of that gentleman against him. There 
is nothing that he had to explain on his side. 

SHRI    ATAL    BIHARI    VAJPAYEE : 
We ha': worshipping. Mr. Noronha. 

SHRI GULZARILAL NANDA : Now I 
believe I have dealt with most of the points, 
practically all the points that had been raised 
here. One last thing I have to say, and that 
relates to the suggestion made by the hon. 
Member Shri Ganga Sharanji, about the 
future. What shall we do ? I personally have 
felt very much and I had something to do with 
tribal welfare during these years. For the last 
few years I have not been dealing with it in an 
official capacity. But I feel that this should 
also shake us and serve as a jolt and tell us 
that enough has not been done. I personally 
have carried that feeling that our approach and 
our method, have to improve 
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[Shri Gulzarflal Nanda] 
and organisationally whatever arrangements 
are made there has to be some improvement in 
them. Progress has to be stepped up and 
accelerated because we cannot leave them for 
so many years in that condition, I agree that 
one thing more should be done, There is the 
suggestion that we should not be satisfied with 
this enquiry. It is not enough that we only go 
into the facts of this particular case. That will, 
of course, be done. But what lies behind and 
all that has happened generally all over the 
country in this area and in other areas 
generally, the difficulties and the hardships 
that the Adivasis have to face, we have to see 
to. And for that purpose I think something has 
got to be done. The suggestion of some 
Members of Parliament going there was made. 
I think it is quite welcome. Nobody has 
prevented it.    Anybody can go. 

AN HON. MEMBER : And they have 
already gone. 

SHRI GULZAR1LAL NANDA : Yes, they 
have already gone and some people have got 
back with some wrong notions and false 
figures. There should be a goodwill team and 
that should go without 

any idea whether they belong to this party or 
that party or some other party. It should go 
with earnestness of purpose to see how we 
could do something for the Adivasis, to rescue 
them from their light now and find ways for 
their quick better ment, so that there can be 
quicker adjustments. There is a kind of 
maladjustment now, some kind of dislocation 
of their life. Some process of social 
disorganisation is there. There is not enough 
progress and yet their old mode of life is 
destroyed or distorted and new system of life 
is not established. This is a process of transi-
tion and I think it is very important that this 
transition should be shortened and progress 
should be speeded up. 

Sir, I have done. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : The rules do not permit any 
reply and 1 hope Mr. Bhupesh Gupta, 
intelligent as he is, understands the rules. The 
debate is over and the House stands adjourned 
till  11 a.m. tomorrow. 

The House then adjourned at fifty 
three minutes past five of the clock 
till eleven of the clock on Thursday 
the 7th April  1966. 

L44 RS/66 . 




